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fof the Petitioners.
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Hon'ble M. Justice Q. S. Balimath, Chairman :

Fetitioners 1 to b uer;,pramoted on different dates
between  1.1.1984 and 11.12.1986 from’ the cadre of
Superintendant Grade-II  to Superintendent Grade-1I.
Fetitioners 7T and 2, houwever, uware nqt S0 promqted. By the
inpugned order dated 7.8.1987 (OQoneuure A-1) the dates of
piromotion of petitioners 1 to 3 wuwere altered to their
R disadvantage and petitioner Mo.é uas reverted. There is also

a direction in nhe-said order that the excess payment.made tul:
tne peﬁiiiunené shall be recovered from them; The grisvance
of the petitioners ‘in‘this case is that the impUgned order
which deprives the petitioners of their.. valuahle riéhts
particilarly when calls ann them to pay back the emoluments
which they havenneceived, ihe principleg of natural justice

wvera required io be followed as the impugneed order entails
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1 consequences to ithem. So far as petitioner Ho.é  is

concernad, his complaint is that he has bsen reverted without
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7 i in' for the
2y cause and petitioners and 8 maintain that but
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zligible ¥or prnmatian.‘ Though replies have been filed by

; sar ~e us -today-
the respondents, none appsarag before U )

Thepz camot be any doubt that by the impugnad arder
the rights of the petitioners which they acquired om the

Etréngtn of earlier orders are being denied to them without

secisning any reason and without giving any opportunity of

showing cause. - They are bsing deprived of the benefit of
\ ' .
pramﬂtinn and some of them are alsc being asked to pay back
& €xXcess o _ - _ R
tha [ wages. Inn this backgruund, we ars 1nc11neq to take the
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: +he impugned order-ic liable to be quashed on the
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round . of wviolation of principles of natural justice. We

should, however, leave it to the respondents to pass fresh

grdars, 1

nstural justice.

3- For the reasons stated above, this petition is partly
aliowed in that the impugned order dated 7.8.2787 ({(AQunexure
A1) is i

hereby quashed without prejudice to the right of the

respondents to pass such orders, if so advised, afier giving

the pe
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itioners w
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kely to be affected by such orders

&

opporiunity of showing cause in the matter. Ho costs.

L E. M. Dhoundival ) (Y. S. Malimath )
Fember 3 Chairman



